
7245 Calling Attention to Matter 2 MAY 1955 
of Urgent Public 

Importance
[Pandit G. B. Pant]

5th April 1954 and which runs as 
under:

Hindu Marriage Bill 7246

**In view of the fact that the Cons
titution of India has recognised Hindi 
as the All India national language 
and has fixed a period of 15 years for 
the transition to Hindi for official all- 
India purposes, it is desirable that 
progressive steps should be taken to 
make Hindi the language of exami
nations for the all-India Services. 
These steps should be so phased as 
not to cast any undue burden on the 
candidates from any part of the coun
try where the regional language is 
other than Hindi While Hindi as well 
as the re^onal languages must be 

given every encouragement to 
develop, it must be remembered that 
a knowledge of foreign languages, and 
more especially, English, will continue 
to be essential for persons in the 
higher services.

2. The Working Committee recom
mend that progressively examinations 
for the all-India Services should be 
held m Hindi, English and the prin
ciple regional languages, and candi
dates may be, given the option to use 
any of these languages for the pur
pose of examinations. In the event of 
a candidate choosing Hindi or a re
gional language for the purj)ose of 
his examination, he should pass sepa
rately in English also.

All candidates who have been suc
cessful in these all-India examinations 
will have to pass a test in Hindi at 
an early stage, unless they have al
ready taken Hindi in the examina
tions previously.

3. The next stage should be a conti
nuation of option to use Hindi. English 
or the regional languages in these 
examinations in the manner stated 
above, but with the addition of a 
compulsory paper on Hindi for such 
candidates whose language is other 
than Hindi, and a compulsory paper 
in some other Indian language for 
cjtfididates whose language is Hindi.

In both cases, English will be a com- 
Dulsory subject for those who appear 
in the examinations in Hindi or the 
other regional languages.

4. In this way, Hindi should pro
gressively replace English as tiie 
language of examinations for the all- 
India Services.*’

A detailed scheme will be prepared 
by Grovemment, if necessary after 
consulting the Hindi Commission 
which is to be appointed shortly.

CITIZENSHIP BILL
The Minister of Home Affairs (Pan

dit G. B. Pant): I beg to move for
leave introduce a Bill to provide for 
the acquisition and termination of 
Indian citizenship.

Bfr. Speaker: The question is:
*That leave be granted to in

troduce a Bill to provide for the 
acquisition and termination of 
Indian citizenship.”

The motion was adopted.
Pandit G. B. Pant: I introduce the 

BUI.

INDIAN TARIFF (AMENDMENT) 
BILL.

The Minister of Commerce and 
fndnstry (Shri T. T. Krishnamachari):
I beg to move for leave to introduce a 
Bill further to amend the Indian Tariff 
Act. 1934.

Mr. Speaker: The question is:
“That leave be granted to in

troduce a Bill further to amend 
the Indian Tariff Act, 1934.” ‘

The motion was adopted.
Shri T. T. Krishnamachari: I ♦intro

duce the Bill.

HINDU MARRIAGE B IL I^ o n td .
Mr. Speaker; The House will now 

proceed with the Hindu Marriage Bill.
•Introduced with the recommenda tion of the President.




